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1915 provmon for accountablhty by the mortgagor as we have

- KASTOR- already noticed, and the circumstances of the case leéave
g Lf;‘;;ﬁ_n no room for accountability by the mortgagee, 1nasmueh
e as the mortgagee never went into possession. of the-
ket mortgaged property, btit received an annual rent in

- lieunof the rents and proﬁts

These are all the considerations Wh1ch have been

, advanced to us on the one side and the other, and on a
review of all of them we are satlsﬁed that the Welght of

- evidence is in favour of the view “which commended ‘
. itself to the learned Judge of the lower appellate ‘Court.

His decree must therefore be aﬂ’irmed and this appeal .
+-dismissed with costs.

"Decree qiﬁréned
3.' R.
APPELLATE CIVIL.
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quore Mr Justice Batchelor and Mr Justwe Hayward

1915 BAI ATRANI WIDOW OF THAKUR KUNVDR SAHEB BAPU SAHEB -
T (ORlGINAL Derenpant No. ‘1) APPLICANT, v. DEEPSING BARIA THAKOR
July 27. (ORIGINAL PLAINTIFF) OPPONENT s

_Civil Procedure Code " (. Act V of 1908 ), “Bection 1 15—Hzgk Court—Extm- J
ordinary Civil’ Jumsdzctwn——Temporary injunction restraining a, Hindy
widow from adoptmg—-Applwatwn against the ordgr—'Case’ meaning of— '
Jurisdiction under section 5 of Bombay Regulation II of 1827—quk '

‘C’ourt -Act (24 and 25 Vie., Ch. 104), section 9—G’eneral Repealmg Act™
' (XIIof 1873)

In the course of a pending suit, the ﬁrst Court granted a temporary mJunc-,
tion restraining defendant No. 1 from making an adoption ; ' but afterwards."
“dissolved it.. On appeal, the District Judge granted the temporary injunction. -
The defendant No. 1 having applied to the ngh Court agalnst the, order, an

. C1v11 extraordinary. applrca’uon No, 48 of 1915, Lo 'fv'
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prehgnnary ‘objection was taken that, the apphcatlon was not competent under
section 115 of the Civil Procedure Code i— ’

Held overrulmg the objection, that the apphcatlon was competent under

seotlon 115 of the Civil Procedure Code (Act V- of 1908), as the order was. a’ »

“ case decided in which no appeal lies "’ within the meaning of the section.

Held further, that the order was open to- conmderatlon under the w1der

,prowsmns ‘of ‘section 5 of Regulation II of 1827 continued in force by vu'tue §

of section 9 of the High Courts Act 1861, and saved from repea]. by the
operatlve sections of the Geéneral Repealmg Act (XII of 1875) _

Pe7 BATCHELOR J.—"The word ‘case, whxch ocours in sectmn 115 of the

ClVll Procedure Code (Act V.of 1908), is a word of wide or comprehenswe

import and clearly covers a far larger area than would be covered by such .a
word as smt’ or ‘appeal.’ ” '

o Inasmuch a8, sectlon 115 1s merely an empowenng sectwu granting
certaln Jurlsdxcnon to the High Court, and ag the-use or exercise of that juris-

' lectlon will, within the prescribed limits, be regulated by the discretion of the
’ ngh Coult the sectlon ought to recewe rather a hberal than a narrow mter- .

pretatlon : . -

- THIS was an apphcatlon under extraordmary juris- -
d1ct10n against an order grantmg a temporary injunction .
"passed by B. C. Kennedy, District Judge of Ahmedabad,
. in appeal from an order passed by B G Tolat Subordl-

“nate Judge at Godhra.

, The plaintiff sued to have it declared that he was -

ntltled to the Talukdari estate of Sonipur and Bhama-

ria as the  son (legitimate or 111eg1t1mate) of the latel

Thakor Kunvar Saheb. He also prayed for a permanent.
injunction against defendants Nos. 1 to 3, who were

- widows of the late Thakor restralmng them from mak-
ing any adoption. The plalntlﬁf also'applied for a tempor--

‘ary injunction restraining the defendants from making
any .adoption pendlng the disposal. of the suit. The.

k Subordma.te Judge granted the temporary injunction,

- The defendant No.1in showing cause against the order

| contended inter alie that the plaintiff was not a son of

‘the late Thakor ; that she was authorlzed to make adop-

_ tlon by the late Thakor by his registered’ Wlll and that.
the 1n1unctlon would operate greatly to: her pre;udme. :
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- 179‘15:;__‘ - The Subordmate J udge dissolved the 1n]unct1on ‘on’
Bar Atrane | the following grounds :—
v.- . ] ) LF o T ‘
»DEEPSING If the plaintiff is really the son of the .deceased Thakor the intended adop-
ARIA

- THAROR. tion by defendant No. 1 will confer no civil rights on the adopted son, That
adoption will be null and veid as.no person having a male “issue can make a.
" #valid adoption. If, on the other hand, the plaintiff is not found to be the son
of the late Thakor, he has no cause of action and has nothing to lose. The
balance of incoﬁveﬁience_ is more on the side of the defendant No. 1 than to the
plaintiff. Courts generally (ieeﬁne to grant a temporary injunction if the plaint
and affidavits filed by parties show, on the face of them, that the case is not
one for a perpetual injunction or for specific performance.  Court doubts whether
‘perpetual ‘injunction could at all be granted under section 54 of the Indian
‘Specific Relief Act under the circumstances appearing from the pleadings” of
the case. Tt is the inherent right 'of every Hindu widow to make an adoption
unless she is expressly forbidden to do so by her husband. In- this “case the
-husband of defendant No.-1 specially gives her an’ a;uthority to ?_tdppt _under
his registered will. ~ That direction may not be fulfulled, in case defendant
No. 1 or the mother of the son to be given in adoption dies in the meanwhile:
The fact that serious results, among Hindug, may occur from the prevention of
an adoption ought to Tncline the Court to proceed with caution. *No case of an’
injunction to restrain an adoption has been showi.to me by thé plaintiff,~ 'The
pleader for defendant No. 1 relies on 13 Bom. p. 56. “The Court under the
circumstances of the case thinks that this is not a fit case wherein’ m]unctlon
shou]d be -allowed to continue. It may be stated tha.t an adopted sonis a
_ recognised subs_,tltute for a natural son. . He cqmes in'with all the rights and
privileges of a natural son; now the question is, can the Courts ‘grant an
injunction to a man restraining him to get or have a natural son? The reply is
¢vidently in the negative. It follows -then ﬁhat no such injunction can be
granted to restrain an adoption. -

" The plaintiff having appealed against the order, "the‘
‘District Judge reversegl the order and" granted the- in-
]unctmn on the follovvlng grounds jee

The questlon is whether this is a proper case. I do not propose ‘to go mto
the facts and ‘record findings on them, even prima facze Plaintiff alleges
he is & daszputm Defendant No. 1 denies this and says also that even if
defendant is a dasiputra he cannot succeed toan 1mpart1ble Raj.

Defendant No. 1 sets up a W111 authonsmg her to adopt. The pla1nt1ff demes :
the validity of this will- But the_ defendant No. 1 would, it seems, in any case,
have the power to' adopt. An &0 in her absence thé other -widows would;
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yunder certain condltlons, have the same nght The Thakor being well ’pro;rided
with* ‘widows it does_not seem as if there was any peril to’ the spmtual
welfare of the deceased from the adoptlon bemg postponed '

"On the other hand it does appear as if the’ adoptlon mlght pre]udlce the

plamhff. The boy adopted could not be adopted without the sanction and

approval of the Collector and this would, in,the eyes of: the tenants and ro-

tainers, act as & sort, of reprnsentatmn that Government disbelieved the case_of
the plamtdf The nature of the suit would be entirely . changed. “The point
at issue is whether the defendant No. 1 can legally adopt. ‘Tt is undesirable, in thy
oplmon, ‘that the plaintiff should be forced to get a declaration. that an already,
'performed adoption is-illegal and recover the estate from the  possession of a
boy so adopted. With the posmble mcom enience to the adopted boy and his
famxly 1 have no concern. We have had éxamples, however, that the claims of
.a next heir have led to great trouble and litigation even after the questlon of
helrshlp has been settled. ) ' ‘ '

The defendant No. 1 apphed to the ngh Court.

At the hearlng, a prelimmary objection was ralsed by

g the opponents that_no application could be entertained

by the High Court against an order granting an inter-
-locutory injunction.

H. C. o Jayee with G. N. Thakore, for the opponent

~in support of the preliminary ~objection. —-The injune- :

tion having been granted by way of 1nterlocutory order
pending the hearing of a case the present application to.
‘the High Court is not competent under section 115" of
the Civil Procedure Code. The hearing of the suit has
~ just commenced : there has been no “case” which_ has
~ been “decided.” See Chattar Singh v. Lekhraj Singh®;
_ Inre Nizam of Hyderabad®; Farid Ahmad v. Dulars
~ Bibi® ; Nand Ram v. Bhopal Singh® ; Damodar v.
“:‘Ragunath(“) Motilal Kashibhai v. Nana®. There
" would be no end to litigation if every interlocutory
'J‘,order is sub]ect to _the apphcatlon to the ngh Court

[ (1883) 5 ALL 293. | @ (1886) 9'Mad. 256.
-() (1884) 6 All 233, @ (1912) 34 AILL 592
- ® (1902) 26 Bom. 551. - ® (1892) 18 Bom. 35, .
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~ lal Kashibhai v. Nana ®.is in my favour.
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o G S::Rao for the‘ applicant.%The present appli‘eatioxfr

is-perfectly competent under section 115 of the Civil
Procedure Code. See Dhapi v. :Ram Pershad ®. The,
word “case ” is a term of wide import : it is much wider
" than the words ¢ suit’ or ¢ appeal’. The case of Mot@--
N
Further, the High Oourt has also the power to 1nter-‘ .
fere under Bombay- Regulatlon II -of 1827, section 5.
It is still in force. See!section 9 of the High- Courts
Aet and Act XIT of 1873, section 1, paragraph 3. ’

Ooyajee in reply —The case of Motilal Kashzbhm V.
Nana(’) isnot -against me. In that case there was no

- appeal under section 585 of the Civil Procedure Code -

(Act XIV of 1882). Here, there is an appeal under

- section 104 and Order XLIIT of the 01v11 Procedure Code-

(Act 'V of 1908).

The powers of the High Court undel Regulatmn IT of
1827 have to be sparingly exercised. See Shiva. Nathaji
v. Joma Kashinath ® and Mahada;z Govmd v. Sonu--
bin Daviata @, ' : e i

.[The apphcatlon Was ‘then heard on the merits. ] " N
BATCHELOR J J—Th1s apphcatmn arises in the course

-of a pending suit in which the plaintiff claims to be the -
son,.or at least the dasipuira, of a certain ‘deceased -

-Thakor; with his plaint the plaintiff presented an
.application praying for an injunction against the
- Thakor’s senior widow, restraining her from making
* an adoption pending the decision of his status. The

learned Subordinate Judge at first granted a temporary
injunction ‘against the widow, but afterwards,.for
reasons with which we are not at present concerned,
he dissolved it. The plaintiff appealed to the District .
Judge,” who has granted a tempora.ry 1n]unct10n

(1)(1887) 14€al 768, O (1892) 18 Bom. 35
®.(1883) 7 Bom, 341 ., @ (1872) 9 B: .0, R.249.
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.‘%ésti‘aining) the widow from adopting pending the deci-"
~sion of this suit, This application ismade'n erder that
the District Judge’ 8 1n]unct1on should be rev1sed by.

thls OOurt

Mr Ooya]l fot the plammﬂ' takes the prehmmary :
' pomt that the apphcatlon is not competent under sec~. -

_tion 115 of the Civil Procedure ‘Code, and he relies
mainly upon such cases as Chattar Sin, Jh V. Lekhraj
‘SinghW, In're Nizam of Hyderabad@) and Farid Ahmad

- V. Dulari szﬂ?’, where the Courts have held that there -

"1s no ]IlI‘lSdlCthIl under sectlon 115 to~ Tevise an inter-
locutory order when there is an appeal Jfrom the final

decree thereafter to be passed.  These -Allahabad: cases -

were, however, considered in Dhapi v Ram Pershad®,

where the learned Judges of ‘the Calcutta High Court

tooka dlfferent view, and, having regard ' to the com-
‘prehensiveness of the' word ‘case’. occurring in ‘sec-
tion 115 and to the possibility of grave injustice which
.might result from the adoption:of the other princjple,
“decided that under section 115 of the Code the Court
had jurisdiction to revise an.interlocutory order. . This
-decision was considered by Sir -Charles Salgent ‘and.

Mr; Justice Candy in Motilal ‘Kashibhai v. Nana®

which took a course’ between the two  extremes, and

which admittedly lays down the law applicable in this

Presidency to the present point. The learned Chief
~ Justice concedes for the purpose of argument that the
~ word ¢ case’ may be wide.enough- to include an inter-
locutory order, but he points out that a word of such

general import must be controtled by the purpose with

whigch the section was framed. - That purpose, he ob-
‘gerves, Was clearly to enable a par ty to obtain the recti-

ﬁcatlon of a demsmn or order-of a lower Court by the

@ (1883)5 AlL.293. - T @°(1886) 9 Mad. 256.
- (8 (1884) 6-AlL 233. - g ' - @) (1887) 14 Cal. 768,
CoT ®)-(1892) 1§ Bsin. 35, Lol
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g * plied by section 591 of the Code of 1882, and on that.
- ground it was decided that the revisional Jurlsdlctlon
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'hberal than a narrow 1nterpretat10n
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* ‘High Court when there Would otherw1se be no remedy

In the facts then before the Court a remedy was sup-

of the Court could not-successfully be invoked. Mr. Rao
contends that- this decision in Motilals case® is in’

-~ favour of the" present petitioner, inasmuch as in the
. circumstances of this application the applieant~ has no-
~other remedy available to him, and may, if this petition-

is summarily dismissed, be exposed to injustice, other--
wise incapable of remedy. * It appears to me that thls
contentlon should prevaﬂ ' '

I make no attempt to fasten any f01mal deﬁmtlon

.upon the word" ‘ case’ - which occurs in section 115. . I

‘note only that, as was held in Motilal Kashibhaiv.

: Nana®, it is a word of wide or comprehensive import
‘and clearly covers a far larger area than would be’

‘covered by such a word as “suit” or “ appeal.” There'
is, therefore, in my opinion, mnothing’ incongruous or
repugnant in holding that the word “ case” may cover:

~such an order as we have here, restralnmg a Hindu

widow from,adopting. I am further of opinion that
inasmuch as section 115 i§ merely an empowering section

- granting certain jurisdiction to the High Court, and as

the use or exercise of that jurisdiction will, within the

- prescribed limits, be regulated by the discretion of the

‘High Court, the section ought to rece1ve 1ather a

Reve1t1ng now to Sir Charles Sargent’s de01s1on in

Motilal's case W, it is necessary to say thaf the present

section 115 of our Code is-a reproduction of section 622

‘of the Code of 1882 and that the old section 591 reappears
* -without alteration in the present séction 105.. We must,
t therefore, in accordance with the Chief Justice’s ruling,

. i(1892) 18 Bom. 35, -
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enquire ‘whether in this particular case a remedy .

"agfbiln'st the order of injunction was supplied to .the

present - petitioner by section 105 of the Code.. To

understand section 105, reference first must be made
‘to section 104, which specifies the orders from.whicha

first appeal is permitted; while section 105, as the

marginal description shows, refers to “other’ orders.”

Under clause (¢) of sub-section 1 of section 104 it is en-
‘acted that an appeal is allowed from any order made -
under rules from which an appeal is expressly allowed

by rules. To ascertain which are the Orders here
referred to, we must turn to Order XLIII,. Rule -1,
which describes the orders from which an appeal ‘lies.
Clause () of this rule mentions an order under Rules 1
and 2 of Order XXXIX, and these rules provide for the

grant of a temporary m]unctlon in such a case as that

‘now before us. It follows, therefore, that the District
Judge’s order falls*within the scope of section 104 of
- the Code and is, therefore, in my opinion, excluded
vfrom the scope of section 105. If that is so, then it
’ cleally cannot be said that the petltmnel had against
' this order a remedy  supplied to him by section 105.
Mr. Coyaji answers that there was, under section' 104,
a single appeal from the original order made by ‘thé
Subordinate Judge; but that order was in the peti-
- tioner’s favour, and, unless this application can now be
considered, the petitioner has no remedy against the
order of which alone she complains. And it seems to
me impossible t0 say that the injury caused by the
- order, if it is wrong, may not be irremediable ; for, the
petitioner, or the boy chosen for adoption, may well

~die long before this ligitation reaches its end. That

~being so, I think that, consistently with the ruling in
Motilal Kashibhai v. Nana®, we ought to hold that
thls apphcatlon is competent undel sectlon 115,

. M) (1892) 18 Bom. 35
" B 7964
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I think ‘also that Mr. Rao’s alternative contention
must be conceded that the application is in any event

‘within the extraordinary jurisdiction vested in this
Court. That jurisdiction is derived from' Regula-

tion II of 1827 which empowered the Sadar Diwanee

Adalut to exercise general superintendence over all Sub-

ordinate Courts. By section 9 of the High Courts Act

the jurisdiction thus originally granted to the Sadar

Diwanee Adalut was transferred to the High Court "
when that Court was constituted. in 1861, It is true

that the Regulation of 1827 was repealed in 1873 by

Act XITI of that year. But the third paragraph of the first

section of the Repealing Act provides that “it shall not

affect any...established jurisdietion, form...or procedure -
or existing usage, custom or privilege...notwithstanding

that the same respectively may have been in. any

manner affirmed, recognized or derived, by, in, or from

any enactment hereby repealed.” It follows, I think,
that the jurisdiction established in the Sadar Diwanee

Adalut in 1827 and in the High Court in 1861 was not’
affected by the repeal of the Regulation in 1873,

| On these ’groundq I am of opinion that this Court has -
jurisdiction to entertain the application which, there—
fore, should be considered on its meuts

" The only remaining question is, whether the injunc-
tion, which the learned District Judge granted to the
plaintiff, can be allowed to stand. I.think not.. We

_have had a learned and exhaustive argument, and in

the course of it it has been admitted at the. Bar that
there is no instance in the Reports where a Court has
restrained a Hindu widow {rom adopting to her deceased
husband. I will not say that the Court has no juris-
diction to grant such an injunction in any conceivable
circumstances, but I think I may safely say that in the
c1rcumstances now bef01e us there is,no ]ustlﬁcatlon for-
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) such ‘m order. The order is made in: a suit which in- -

~volves a claim to a very large estate, and it is extremely
pr obable that the litigation may ultimately find its

v Way to the Privy Council in which event it would be

a sanguine estimate to suppose that the (.ont1ove1sy
will be terminated within the next three or four years.

- Yet throughout that period this widow will ‘be debar-

red from adopting, if the injunction is to be maintained.
- During that period it is, as I have said, possible that the

widow may die: It is possible also that the boy select-

ed for adoption and, as we are told, approved by the
Collector, may also die. If things are thus left for the

indefinite period of the duration of this litigation, it

appears to me probable that the widow may never

be able to’exercise her inberent right of benefiting her

" deceased husband’s soul by making this adoption to him.
In the meanwhile the estate which is in the hands of the
Collector, is in no danger. On the other hand, I cannot

discern any real or grave inconvenience to which:the .

‘plaintiff will be put by discharging the injunction.
The plaintiff either is or is not ‘the legally recognized
son of the Thakor. If he is not, he cannot suffer from
tile"xdoption If he is, he is equally saved from

pre]udlce because the adoptlon would in that event '

be void. : ;

-~ I think that all considerations, not only of present
bonvenlence but of p1esent justice, _are so overwhelm-
‘ingly in favour of the widow that we ought, in our
extraordinary jurisdiction, to dlsch'uge' the order of
the learned Judge below. In my judgment, there-
fore, the. injunction should be dissolved, and the
widow should Lave the costs of this apphcatlon
thloughouh :

HAYWARD J.:—I concur. The questlon briefly is,
whethel an 01derwg1a,ntm" a temporary J,n,}unctlon on

1915,
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first appeal is a “ case decided i in Wh1ch no appeal lies”
within the meanmg of sectlon 115 of the Civil Proce- -

‘ dure Code.

Now, it seems to me clear that such an order must

~ be held to be a “ case decided ” in view of.the very wide
‘Imeaning ordinarily attachable to that word.

- Next such an order is an order passed under clause @ -
of sub-section 1 of secton 104, and no appeal lies
from such an order by virtue of-sub-section 2 of sectlon
104, But it must further be considered, whether such
an order is one affecting the decision of the suit in

* which it was made and so an order which could be

questioned on the ﬁnal appeal from the decree under
sectlon 105. - » \ * S

[t appea1s to me it is not It stands by itself. It is

~an order having force temporarily only pending -the-
~ suit. It cannot be said to be an order affecting the

decision of the suit and could, therefore, not be called

~ in question upon final appeal from the decree under

section 105. - For these reasons it seems to me that such

. an order must be hield to be a “ case decided in which

no appeal lies” within the meaning of sectlon 115 of .
the 01v11 Procedure Code.

I also concur that the order would be open to y',coﬁf
sideration under the still wider provisions of section 5
of Regulation II of 1827, continued in force by virtue

“of section 9 of the High Courts Act of 1861. Those

pl ovisions have been saved from repeal by the operative
sections of the General Repealing - Act (XTI of 1873). '
This has been indicated in the decisions holding that
proceedings under the Mamlatdars Courts’ Act are
subject to the supervision of this Court, a jurisdiction
which has been impliedly recogmzed in sectlon 24 of \
the -Mamlatdais Courts’ :Act of 1906,.. - : '
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It seéms to me, therefore on both these grounds that . _ ,_1915{' ‘
‘this apphcatlon is open to conmderatlon by this Court. t. .  BAI ATRANI "

.
Rule made absolute. DEEPSING _

. L : -'‘BARIA
- R, R. ’ . THAKOR.
CRIMINAL APPELLATE.
Before Mr Justice Batchelor and Mr. Jusizce Hayu ard.
: EMPEROR ». JIVRAM DANKARJI. ° , .1915"
Criminal Procedure Code (Act V' of 1898), section 408— Previous acquittal— July 29.

- -Bubsequent - trial how far barred—Penal Code (Act XLV of 186’0),
~ sections 467, 109, 471.

The accused was tried before a Court of Session for abetment of forgery in
relation to a document under gections 467 and 109 of the Indian Penal Code ;
_and was acqultted -He was again tried before.the Court of Session for using
“as genuine the same forged document, under section 471 of the Indian Penal -
Code. ~ It was objected that the previous acquittal was. a bar to ‘the second
. tual under section 403 of the Criminal Procedure Code :— )

Held overruling the contentlon, that sub- section 1 of sectxon 403 of the
.Criminal Procedure Code did not apply to the case, inasmuch as ‘the case
* was not one contemplated by section 236, that is to say, a casc where, upon the
facts proved, it was doubtful what should. be the true view of the offence
const1tuted c ‘ - : ST A

Held, further, that the case fell under sub clause (2) of sectlon 408, for the
series of acts beginning with the forgery and ending with the user of the .
forged document in the Civil Court to support the civil claim must be -
regarded as so connected together as to form the same transaction,-or cavrjing
through of a single predetermined plan, so that under section 2 o 235.(1) it would
have been competent to try the accused for both offences at ths same tr uﬁ

Held also, that the case fell under sub-section 4 of section 403 because the
Court which acquitted the prisoner on the charge of abetinent of forgéry “Was
not'competent to try the offence under section 471 of the Indiui Penal- Code,
inasmuch as at the:time of the.earlier trial no sanction for the prosectition
under section 471 had been given ' under section 195 of ‘the Crimingl
Procedure Code. ;. * - . o

- _®.Criminal Appeal No. 226 of 1913,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 

